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ORDER (ORAL)

JUSTICE S.K.DHAON

This Tribunal, while disposing of OA No.2433/92
preferred by the petitioners)in para 7 of its judgement,
made the following observations:

" In view of the facts and circumstances, we

find that it is a fit case where respondents
may consider, whenever the work and vacancy

is available with them, may give casual
appointment to the applicant."

2. The complaint in this pétition is. that the

aforequoted direction is not being carried out.

8 We have carefully considered the facts of
this case and also the aforequoted observations. In
view of this matter, this contempt petition has no 1legs

to stand upon. It is rejected summarily.
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